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 the House met at eleven of the clock. The 

Deputy Chairman in the Chair. 
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THE DEPUTY CHAIRMAN: He   is a 
questioner. 

SHRI DIGVIJAY SINGH: What I am 
saying is that he addressed you as 'Sir'. 

SHRI  CHHOTUBHAI  PATEL:   No.   I 
said 'Madam'. 

THE  DEPUTY     CHAIRMAN:   I   am 
quite used to becoming 'Sir' 
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given in that note which was given to you 
directly, and which may be proposed by  the  
Government? 

SHRI      DINESHBHAI TRTVEDI: 
Madam, I require your protection. It has been 
reported that the Finance Minister himself 
has received a note directly from Mr.  
Harshad Mehta. 

SHRI DALBIR     SINGH:  No   Not at all. 

SHRI    DINESHBHAI TRTVEDI:    So 
we should know the details of it at least. 

SHRI      DINESHBHAI TRIVEDI: 
Madam, in part (b), (c) and (d) of the reply it 
has been mentioned that various 
representations were made to the Reserve 
Bank of India and to the Ministry of Finance 
regarding the bank rates. Is it true "that 
amongst other things, there was also a note 
by Shri Harsad Mehta on this and that 
proposal found its way into the Budget?  Are 
there any other details 

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Madam I have not 
received any such note. 
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DR.       YELAMANCHILI SIVAJI: 
Madam, as far as the agricultural sector is 
concerned, though the rate of interest is a little 
less, there is lack of cash credit system or 
overdraft system as is there in existence in the 
other sectors like trade and industries. For 
example, the agricultural loan of Rs. 10,000/- 
is sanctioned at a time. The farmer does not 
need it at a time. He needs part of it for 
sowing, part of it for manuring and the rest of 
it for harvesting. But in the existing system, 
he is compelled to pay the interest component 
from the beginning. And, there is every 
possibility of the amount being diverted to 
non-agricultural purposes. And, unless he 
clears the entire amount at the end of the 
season, he is not eligible for the next lending. 
Therefore, I would like to know whether there 
is any proposal under the consideration of the 
Government to introduce the cash credit 
system or the overdraft system in this sector 
also which win relieve the banking personnel 
from the onerous documentation, verification, 
legal action, etc. I hope that the Finance 
Minister will respond. 

DR.       YELAMANCHILI SIVAJI: 
Madam, the Minister has not understood the 
question properly. {Interruption) The 
question relates to bank loan to the agri-
cultural sector, not to the States. The States 
do not come into the picture. (Interruptions). 
The State Governments are having their own 
cooperative^Sectors and others. 

 

SHRI JAGESH. DESAI: Madan Deputy 
Chairperson, it is an acceptec policy that we 
should give advances to the private sector at 
a concessional rate of interest. We are all 
aware that the cos of a truck is-not less than 
Rs. 2 lakhs a present. They-want to help1 the 
transpor operators. The. relevant portion in 
the' re ply of the Minister reads, 

"For the term loan to agriculture small-
scale industries and transport 
operators owning up; to twi vehicles, 
the rates of hank loan over Rs. 
25,000|- to Rs.  2  takhi 

 

THE DEPUTY CHAIRMAN: Anybody 
can respond 
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is 15.0 per cent and over Rs. 2 lakhs, 
the same is to have a minimum floor 
rate of 15.0 per cent." 

That is the minimum. They can charge any 
rate of interest for amounts over Rs. 2 lakhs, 
even in the case of small transport operators 
and small-scale industries. I would like to 
know from the hon_ Minister what the 
concept of the Government is, whether even if 
small-scale industries want more than Rs. 2 
lakhs, they are going to charge any higher rate 
of interest because it is the floor rate, that is, a 
minimum rate of 15 per cent. I would like to 
know whether the Government will revise it. I 
would also like to know whether the limit of 
Rs. 2 lakhs at least in respect of transport 
operators will be revised because the cost of a 
truck these days is more than Rs. 2 lakhs. 

 

SHRI JAGESH DESAI: Madam, I am 
talking about the floor rate. They can charge 
any rate of interest, 

THE DEPUTY CHAIRMAN: He is 
talking about the floor rate. 
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